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Report of ArricalluraJ PrIces 
Commission 

r Sbri Indrajlt Gupta: 
I 8brl p. R. Cbakraverti· 
I Sbrlmall Sa vllri Nlram; 

I Sbri P. C. Borooab: Sbri D. C Sharma: 
Sbrlmall Tarkesbwarl 
Sinha: 

I Sbri Vlsbwa Nalb Pandey: 
I Sbrl Naval Prabbakar: 
I Sbrl Blbhutl l\III8hra: 

"39. -< Sbrl S. M. Banerjee: 
I 
I 

I 

Sbrl Yasbpal SIn,h: 
Shri M. L. Jadbav: 
Sbrl Jedbe: 
Sbri P. R. Patel: 
Sbrl K. N. Tlwary: 
Sbrl Trldib Kumar 
Cbaudburl: 

I Sbrl BaKwanl: 
Sbri aarbunatb Singh: 
L Sbrl R. Baraa: 

Will the Minister of Food and A,rI-
calture be plea""d to state: 

(a) whether Government have fix-
ed th(' minimum prices of Kharif 
"ereals of the 1965-66 season on Ibe 
advice of Ibe Agricultural Prices 
Commission and in consultation with 
the Chief Ministers of the vario"" 
States; ond 

(b) II so, the details thereof? 

The MInIster of Food and A,rleal-
tare (Shrl C, Sabramanlua): (a) Yes, 
Sir. 

(b) A statement is placed on the 
Table of the Sabha. [PZa.:ed in U-
1>""1"1/. See No. LT-44B9/65J. 

Employees' Slale InArance 8eheme 

r 8hrl Rameshwar TullIa: 
I Sbri S. C. Samanta: 
I SIIIrI Sahodh JIaDada: 

"40. -< Sbri Bakam ChaDd 
I B:KhhavaJya: 
l SbrI Brij Raj Singh: Sbrt Bade: 

Will the Minister of Social SeearIQ' 
be pleued to refer to the reply liveD 

to Starred Question No. 103 On the 
23rd February, 1965, and state: 

(a) whether the report of the Com-
mittee appointed to review the work-
ing of the Employees' State Insurance 
Scheme has since been received; 

(b) if so, what are the moin recom-
mendations made by the Committee; 
and 

(c) the action taken thereon? 

The Deputy MInIster of Law (Shr! 
lapDBtha Rao): (a) No, Sir. 

(b) and (c). Do not arise. 

Gonda Parliamentary Election 

",I. Shrl Jlar! Vishnu B:amalb: Will 
the Minister of Law be pleased to 
refer to the reply given to Starred 
Question No. 538 on the 23rd March, 
1965 and state: 

(a) whether the inquiry into thl! 
Gonda Parliamentary Election has 
been completed; 

(b) if so, the main findings and con-
clusions thereof; and 

(c) the action taken against the 
officials concerned? 

The MinllIter of Law (Sh., A. K. 
S .... ): (a) No, Sir. 

(b) and (c). Do not aris ... 
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